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 sumg  from  and  out  of  the  Consoli-
 dated  Fund  of  the  State  of  Naga-
 land  for  the  services  of  the  financial
 year  ‘1975-76,  be  taken  into  consi-
 deration.”

 MR,  CHAIRMAN:  The  question  is;
 “That  the  Bill  to  authorise  pay-

 ment  and  appropriation  of  certain
 sums  from  and  out  of  the  Consoli-
 dateq  Fund  of  the  State  of  Naga-
 land  for  the  services  of  the  financial
 year  1975-76,  be  taken  into  consi-
 deration.”

 The  motion  was  adopted.

 MR.  CHAIRMAN:  Now,  we  take
 up  clause  by  clause  consideration.

 The  question  is:

 “That  Clauses  2  and  3  and  the
 Schedule  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clauses  2  and  3  and  the  Scheduled
 were  added  to  the  Bill,

 MR.  CHAIRMAN:  The  question  is,

 “That  Clause  A  the  Enacting
 Formula  and  the  Title  stand  part  otf
 the  Bill.”

 The  motion  was  adopted,

 Clause  i,  the  Enacting  Formula  and
 the  Title  were  added  to  the  Bill.

 SHRI  PRANAB  KUMAR  MUKHER.
 JEE:  I  move:

 “That  the  Bill  be  passed.”

 MR,  CHAIRMAN:  The  question  is:
 “That  the  Bill  be  passed.”

 The  motion  was  ndopted.,

 TL  bre,

 MOTION  RE:  ALLEGED  VICTIMI-
 SATION  OF  EMPLOYEES  OF
 COMPTROLLER  AND  AUDITOR

 GENERAL

 aft  झ्र टल  बिहारी  बाजपेयी  (स्वा लि मर  )
 सेनापति  महोदय,  में  प्रस्ताव  करता  हूं

 कि  यह  संभा  नियंत्रक  तथा  महा-
 लेखापरीक्षक  के  कर्मचारियों  के  कथित
 उत्पीड़न  और  शाल  इंडिया  फेडेरेशन  प्राण
 एम्पलाइज  की  मान्यता  वापस  लेने  के
 निर्णय  के  सम्बन्ध  में  वित्त  पत्नी  द्वारा  22
 अगस्त,  i974  को  सभा  में  दिया  गये
 वक्‍तव्य  पर  विचार  करती  है  Y

 वित्त  मंत्री  का  वक्‍तव्य  22  भ्रमित  को
 दिया  ग्य  था,  मगर  उस  पर  विचार  करने
 का  अ्रवसर  इस  सदन  को  इतने  महीनों  के
 बाद  राज  8  मई को प्राप्त  हुआ  है  I  यह
 कहना  होगा  कि  यह  सदन  प्र पने  कर्मचारियों
 की  ज्वलंत  समस्य/ओझो  के  प्रति  जागरूक  नहीं
 है  -

 संविधान  के  भ्न्तगंत  कंट्रोलर  एड  प्र/डिटर
 जेनेरत  का  एक  विशिष्ट  स्थान  है  ।  उन  के
 ऊपर  लेखा  परीक्षण  की  जिम्मेद:री  सौंपी  गई
 है  ।  उन  की  सहायता  के  लिए  सारे  देश  में
 हजारों  कर्मचारी  तैनात  हैं।  क्या  यह  प्रावश्यक
 नहीं  है  कि  उन  कर्मच,रियों  की  शिकायतों
 पर  विचार  करने  के  लिए,  भीर  उचित
 शिकायतों  का  निराकरण  करने  के  लिये,  कोई
 तंत्र  हो  ?  श्राप  को  सुन  कर  ताज्जुब  होगा
 कि  जो  जाया  कनसल्टेटिव  मशीनरी  केन्द्रीय
 सरकार  के  सन्नी  विभागों  में  चल  रही  है,
 जिस  के  भ्रन्तर्गत  विश्वसनीय  प्रप्ति कारी  कौर
 कर्मचारी  मिल  कर,  बेठ  कर,  भ्र पति  समस्याएं
 हल  करते  हैं,  शिकायत  दूर  करते  है,  वह
 व्यवस्था  कंट्रोलर  एण्ड  आडीटर  जेल  के
 विभिन्न  दफ्तरों  में  कार्यरत  नही  है  ।
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 l968  &  डिपार्टमेंटल  कौसिल  मुत
 पड़ी  है।  उसे  पुनरुज्जीवित  करने  के  प्रयत्न
 कर्मचारियों  की  भोर  से  किये  गये  ।  लेकिन
 कंट्रोलर  एण्ड  आडीटर  जैनेरल  ने  कोई  भ्र तु कूल
 प्रतिक्रिया  व्यक्त  नहीं  की  ।

 प्रति  कर्मचारियों  को  भ्र पनी  शिकायते
 रखने  का  मौका  नही  मिलेगा,  उन  को  विचार
 विनिमय  का  अवसर  प्राप्त  नहीं  होगा,  तो
 फिर  उत  में  अ्रसतोष  उत्पन्न  होता  तथा-
 भाषिक  है।  बद्धती  हुई  महंगाई  उस  के  भ्रनुरूप
 भत्ता  देने  में  सरकार  की  विफलता,  नये  वेतन
 मानों  की  सांग कौर  दिन-प्लि  दिन  के  कार्य  से
 सुविधाओं  का  अभाव,  ये  ऐसे  प्रश्न  है,  जो
 कर्मचारियों  को  प्रान्दोलित  करते  रहते है  ।
 लेकिन  कट् टोलर  एण्ड  ग्रा डि टर  जनरल  महोदय
 कौर  उन  के  प्रश्नगत  भ्रमणकारी  कान  बन्द  कर
 के  बैठे  है  1

 मुझे  भ्रफसोस  है  कि  इस  चर्चा  के  दौरान
 वित्त  मंत्री  सदन  में  नही  है  ।  में  अपने  मित्र,
 श्री  प्रणव  मुखर्जी,  का  बरादर  करता  हु  ।  मगर
 यह  कंट्रोलर  एण्ड  ग्रा डि टर  एनेक्स  का  मामला
 इस  स्तर  पर  तय  होगा,  इस  की  मुझे  राणा
 नही  है।  में  किसी  को  उद् धुत्त  नही  करना  चाहता
 हूँ,  मगर  मुझे  यह  कहा  गया  है  कि  झगर  श्राप
 कंट्रोलर  एण्ड  भ्राडिटर  जैनेरल  के  कार्यालयों
 में  काम  करने  वाले  कर्म चा  रियो  के  साथ  न्याय,
 कराना  चाहते  है,  तो  प्रधान  मत्ती  का  दरवाजा
 खटखटाइये,  उत  के  नीचे  कोई  बात  नहीं
 सुनेगा  |

 क्या  कंट्रोलर  एण्ड  अ,  मीटर  जै  केरल  कोई
 तानाशाह  हैं  ?  बया  वह  सम़्मान  करने  की
 छूट  रखते  है  ?  शासन-व्यवस्था  में  जो'  नियम,
 जो  नीतिया  कौर  जो  निर्णय  अन्य  विभागों  में
 लागू  होते  है,  क्या  वे  कंट्रोलर  एण्ड  झ्लाडिटर
 जैनेरल  के  कार्यालयों  पर  लागू  नहीं  होंगे  ?

 30  मई  को  कंट्रोलर  एण्ड  प्राधिकर
 जैतेरल  के  कार्यालयों  में  काम  करने  वाले
 कर्मचारियों  ने  हड़ताल  की  ।  उस  से  पहले
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 पेन-डाउन  स्ट्राइक  हुई  थी  लेकिन  हज ताल
 एक  दिन  की  थी  ।  हडताल  मुख्य  रूप  से  नये
 वेतन-मानों  की  भाग  को  ले  कर,  कौर  रेलवे
 कर्मचारियों  की  हुड ताल  से  सहानुभूति  प्रकट
 करने  के  लिए  हुईं  थी  ।

 क्या  ह  आश्चर्य  नहीं  है  कि  जिन  रेल
 कर्मचारियों  ने  हडताल  की,  उन  में  से  जिन
 कर्मचारियों  के  विऋद्ध  हिसा  शौर  तोड  फोड़
 के  भ्रमरों  थे,  उन  को  छोड  कर  बाकी  के  सभी
 कर्मचारी  प्राय  वापस  ले  लिये  गये  है  ?  रेल
 बजट  प्रस्तुत  करते  हुए  रेल'  पत्नी  ने  घोषणा
 की  कि  वीसी  की  सेवा  में  भग  नही  होगा  भ्र ौर
 कर्मचारियों  के  त,थ  न्याय  किया  जायेगा
 रेल  की  हडताल  करने  वाले  कर्मचारी  वापस
 ले  लिये  गये,  मगर  उन  की  सहानुभूति  में  एक
 दिन  की  सांकेतिक  हड़ताल  करने  5ले  कंट्रोलर
 एण्ड  भ्राडिटर  जनरल  के  कर्मचारी  नौकरी  से
 निकाल  दिये  गये  t

 इस  बारे  में  भ्राकडे  क्या  है  ?  डी०  कराई
 झा२०  के  श्रन्तगत  जिन  कर्मचारियों  के
 विरुद्ध  कार्यवाही  की  गई  है,  उत  की  संध्या

 55  है,  जिन  में  में  खासियत  के  32,  ट्विवेड़म
 के  is  ate  राजकोट  #  है  ।

 भी  बनकर  देव  (बीवर)  उन्होंने  शायद
 हडताल  करने  वालो  थी  सहानुभूति  में  तोड़
 कौ  की  होगी  1

 श्री  झील  बिहारी  बाजपेयी  शकर
 जी  महाराज  जा  कर  मुनि  सुशील  कुमार  की
 प्रशंसा  में  प्रवचन  करें  ।  उन  को  तथ्यों  की
 कोई  जानकारी  नही  है  1  वह  बीच  में  प्रगति
 टांग  प्रथा  रहे  है

 कोई  तोड-फोड  नही  हुई  ।  कौर  भ्राडिट
 ग्राफिक  में  तोड-फोड  क्या  होगी  ?  कर्मचारी
 काम  पर  नहीं  गये  ।

 थी  एल०  एस०  बमों  (कानपुर)  :
 वाली  तोड़े  होंगे  ।
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 at  wee  बिहारी  बाल पेरों  :  कलम
 तोडने  की  भी  घटना  नहीं  हुई।  कलम  बन्द
 करने  की  टना  पहले  हुई  थी  ।

 डी०  ग्राम  ग्राम  का  क्या  मतलब
 है  ?  प्रतीकों  स्मरण  होगा  कि  हमने  जब
 4-12-71  को  डी०  झाई ०  कार  का
 कानून  पास  किया  था,  तो  कहा  गया  था
 कि  बह  किन  बातों  पर  लागू  होगा  1  सूर्य
 कप  से  पाच  बातें  थी

 (i)  Defence  of  India

 (i)  Civil  Defence.
 (au)  Maintenance  of  buble  order

 and  safety.
 (iv)  Efficient  conduct  of  mulitary
 operations.
 (v)  Maintenance  of  supplies  and

 services  which  are  essential  to  the
 hfe  of  the  community

 मगर  इससे  प्राफिट  का  क्या  सबंध
 है  *  प्रखर  दो  दिन  प्राफिट  का  काम  न  हो,
 तो  क्या  नागरिक  जीवन  मस्त  व्यस्त  हो
 जायगा,  युद्ध  प्रयत्नों  मे  बाधा  पड़  जायगी,
 शत्रु  को  सताई  भारत  मे  प्रदेश  कर  जायेगी  ?
 कंपो  हास्यास्पद  बात  है  |  आडिट  सेवा  को
 किसी  भी  कसौटी  &  प्रतिवादी  सेवा  नहीं
 कहा  जा  सकता  है  ”  लेकिन  मान  लीजिये
 कि  ro  आई  ०  कार  लगा  दिया  गया,
 मगर  जब  कौर  विभागों  मे  डी०  झाई ०
 कार  के  कैसी  वापस  ले  लिये  गये  है,
 तो  फिर  करो  एड  प्रोडक्ट  जेनरल
 के  कर्म  वासियों  के  साथ  हो  यह  प्रस्ताव  क्‍यों
 किया  जा  खड़ा  है  ?

 जो  कर्मकारों  नौकरी  से  निकाले  गये
 हैं  उनकी  संखया  48  है  ।  मुनील
 किये  गये  है,  उनकी  सं छपा  72  है  ।
 12,000  कर्मचारियों  का  बेक  दन  बीस

 है,  जिनमे  वेज  कट  भी  शामिल  है  1  हड़ताल
 हुई  @  i0  we  et  in  de  i2  मई
 को  छुट्टी  पी-दूसरा  शनिवार  कौर  इतवार
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 था,  मगर  उन  दिनों  की  भी  तनख्वाह  काट
 ली  गई।  यह  प्रधेरगर्दी  है  या  संसदीय  लोक-
 तंब्र है ?

 तनख्वाह  काटने  के  बारे  में  इसका
 टैक्स  डिपार्टमेंट  ने  कैबिनेट  सँक्रेटेरियट  के
 डिपार्टमेंट  ग्राफ  पर् सो तिल  से  पृच्छा  था  कि
 क्या  कौर  I2  मई  की  तनख्वाह  काटी
 जाय  ।  उन्होने  स्पष्टीकरण  दे  दिया  कि
 4  शौर  2  मई  को  सार्वजनिक  छुट्टी  थी,

 इसलिये  उन  दिनो  के  वेतन  की  कटौती  नहीं
 होनी  चाहिए  ।  इनकम  टैक्स  डिपार्टमेंट
 ते  जो  कटौती  की  थी,  उसने  उसको  पूरा
 कर  दिया  लेकिन  वह  निर्णय  ए०  जी०
 प्राफिस  पर  लागू  नहीं  होता  है  ।  यह  सरकार
 एक  हैं  या  टुकड़ों  से  बटी  है  ।

 हडताल  एक  अन्तिम  हथियार  है  ।
 हडताल  हो  या  न  हो,  इसके  बारे  में  मतभेद
 हो  सकता  है।  लेकिन  हड ताली  कर्मचारियों
 से  निबटने  के  लिये  हम  अलग  अलग  मापदंड़
 तो  नहीं  प्रिया  सकते  ।  आपको  याद  होगा
 कि  ग्रो दी  कर्मचारियों  ने  हुइ ताल  की  थी  ।
 उनके  साथ  समझोते  की  वार्ता  हुई  कौर
 रास्ता  निकाला  गया  ।  अभी  13=-3-75
 को  इंडियन  घायल  कार्पोरेशन  के  एम्प्लाईज
 ते  पेन-डाउन  स्ट्राइक  की  ।  उसके  साथ  भी
 बात  जीत  करके  हमने  उनकी  उचित  शिकायते
 दूर  करने  का  प्रयत्न  किया  |  फिर  झ्राडिट
 कार्यालयों  में  काम  करने  वाले  कर्मचारियों
 ते  ऐसा  कौन  सा  पाप  कियाहै  ,  जिस  की
 सजा  उन्हे  नौबत  भर  भुगतानों  पड़ेगी  ?

 हडताल  के  दौरान  क्या  हुसना,  इस
 संबंध  में  दो  उदाहरण  सदन  के  सामने  रखता
 चाहता  हूं  1  सबसे  प्रतीक  उत्पोडन  ग्वालियर
 में  हुआ  है  |  ग्वालियर  मेरे  चुनाव  क्षेत्र
 का  केसर  है  t  शायद  ग्वालियर  का  यहाँ
 प्रभिशाप  है  कि  उसने  मुझे  प्रतिनिधि  के
 रूप  मे  चुत  कर  इस  सदन  में  भेजा  है  1
 ग्वालियर  में  पुलिस  ने  जसा  ज़ुल्म  “किया,
 उसकी  कोई  मिसाल  नहीं  है
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 8  मई  को  श्राड़िट  के  दो  कमंबारो
 थी  राजूलाल  शर्मा  कौर  श्री  कार  के  ०
 बंसल,  रेलवे  स्टेशन  पर  गये  थे  ।  उसने
 शे लवों  स्टेशन  पर  पकड़  लिया  गया  7
 आडिट  सप्लाई  के  आन्दोलन  से  उस  समय
 कोई  संबंध  नहीं  था  ।  क्‍या  रैल  कर्मचारियों
 के  प्रति  शहानूमूति  प्रकट  करना  भी  कोई
 जुर्म  है  ?

 9  मई  को  कम  वासियों  को  घरों  में
 घुस  कर  गिरफ्तार  किया  गया।  औरतों  कौर
 बच्चों  को  प्रमाणित  किया  गया  ।  उत्तरी
 दिन  92  कर्मचारी  ए  ०  जी  ०  दफ्तर  के  सामने
 पकड़े  गये  ।  वे  शांतिपूर्ण  ढंग  से  दफ्तर  में
 न  जाने  के  लिये  कह  +हे  थे।  पुलिस  ने  उनको
 पीटा  ।  0  मई  को  भी  गिरफ्तारियां  हई  |

 जो  कर्मचारी  नौकरी  से  निकाले  गये,
 उसकी  मदद  के  लिये  सब  कर्मचारियों  से
 रुपया  इकट्ठा  करना  क्‍या  कोई  अपराध  हैं  ?

 5  जून  को  उन  लेगो  की  सहानुभूति  में
 एक  सभा  करने  के  लिये  श्री  दिवाकर  शर्मा
 को  घर  से  रात  के  2  बजे  पकड़ा  गया  t
 आडिट  के  कर्मचारी  को  हथकड़ी  डाल  कर
 बाजार  में  फ़रमाया  गया  at  यह  तो  हम  ने
 स्मगलरों  के  साथ  चली  नहीं  किया  है  1  तस्करों
 को  संरक्षण  देने  बाली  सरकार  प्र पने  करेगा
 रियों  के  साथ  ऐसा  व्यवहार  करे,  यह  शोभा
 नहीं  देता  है  ।

 पैसा  इकट्ठा  करने  के  जुम्  में  जभी
 तक  ग्वालियर  में  दी  कर्मचारी  निकाले  जा
 चुके  हैं-भरी  दुबे  भौर  श्री  बंगाली  बाबू  ।
 उनका  ग्रहण  जुर्म  था  कि  जो  लोग  नौकरी  से
 निकाले  गये,  उनके  बीबी  बच्चों  के  पालन
 के  लिये  उन्होंने  प्रौढ़  कर्मचारियों  से  पैसा
 इकट्ठा  किया  ।  इस  देश  में  अब  यह  भी
 जुर्म  हो  गया  है  I

 राजकोट  में  शांतिपूर्ण  प्रदर्शन  हुमा
 था।  मुझे  भ्रफस्ोस  है  कि  पुराने  बिल  मंत्री
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 महोदय  ने  इस  सदन  में  गलत बंगा नी  की  ।

 उन्होंने  कहा  कि  राजकोट  में  इनटिमिडेशल
 प्रौर  वायलेंस  हुसना  ।  मेरे  पास  पुलिस  द्वारा
 दी  गई  चार्जशीट  की  नकल  है  ।  दत्त  में
 इनटिमिडेशन  या  वायलेंस  का  कहीँ  भी
 बिक  नहीं  है  1  उस  में  इतना  कहा  गया  है  कि
 उन्होंने  शान्तिपूर्ण'  प्रदर्शन  किया  था,  कौर
 शान्तिपूर्ण  प्रदर्शन  इस  लिए  किया  था  कि  एक

 कर्म  चारी  को  मुरत्तिब  कर  दिया  गया  था  1
 4-30  या  5-30  बज  तक  शांतिपूर्ण  प्रदर्शन
 हुआ  ।  डिफंस  साफ़  इंडिया  दर्ज़  को  लागू  कर
 दिया  गया,  कर्मचारियों  को  गिरफ्तार  कर
 लिया  गया  और  नौकरी  से  निकाल  विया  गया  1
 वहां  आंतक  का  वातावरण  पैदा  कर  दिया
 गया  ।  द्विवेड्ठम  में  भी  ऐसा  ही  हुमा  है।

 मैं  रहे  जानता  चाहता  हूँ  कि  इन  कर्म -
 चोरियों  के  बारे  में  क्या  होने  जा  रहा  है  t  क्‍या
 सदन  प्रसहाय  है  ?  क्या  इस  सदन  के  सम्मा-
 नित  सदस्य  इत  कर्मचारियों  को  न्याय  दिलाने
 की  स्थिति  में  नही  हैं  ?  क्‍या  यह  सरकार  हाथ
 रख  कर  बैठी  रहेगी  ?  क्‍या  कर्म  चोरियों  को
 मरने  दिया  जायेगा  ?  क्या  कंट्रोलर  एंड  भ्रांति-
 टर  जनरल  को  मनमाने  ढंग  से  भ्रामरी  करने
 की  छूट  होगी  ?  आखिर  इस  सरकार  की
 कर्मचारियों  से  निबटने  की,  श्रम  के  साथ
 व्यवहार  करने  की,  एक  नोति  होगी  या  नहीं  ?

 कंट्रोलर  एड  भाडिटर  जैनेरत  उस  नीति  के
 प्रस्तुत  जायेगे  या  नहीं  ?  वह  एम्पलाइज  की
 कोई  कनसल्टेटिव  कौसिल  बनायेंगे  या  नहीं  ?

 रेलवे  कर्मचारियों  ने  हड़ताल  की,  मगर
 प्रात-इंडिया  रैलबेगैन्ज  फेडेरेशन  की,  जिस
 ते  हड़ताल  का  नोटिस  दिशा  था,  मानता  वापस

 नहीं  ली  गई  ।  मगर  कंट्री लर  एंड  प्राधिकर
 जैनेरल  ऐसे  हैं  कि  उन्होंने  एम्पलाइज  फैडरेशन
 को  शो  काज़  नोटिस  वे  दिया  कि  बताशो,

 तुम्हारी  मान्यता  क्यों  ने  वायु  ले  ली  आये  ।
 रेल  में  वह  यह  नहीं  हुआ  है।  रेल  की  सेवायें
 ग्रावश्यक  सेवायें  हैं;  तत  के  भंग  होने  से  समाज
 का  जीवन  ग्रस्त-थ्री  होने  की  प्रकाशक
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 निहित  वहां  फ़ैज़  रोशन  को  शो  काज  नोटिस  नहीं
 दिया  गया,  जब  कि  ए०  जी०  आफ़िस  की
 फ्रेंड रे शन  को  नोटिस  दे  दिया  गया  ।

 कर्मचारी  फ़ेडरेशन  ने  तस  नोटिस  का
 जवाब  दे  दिया,  मगर  प्री  कंट्रोलर  एड  शादी-
 टर  जेनेरल  धापी  साथ  कर  4)  है।  शो  काज़
 बोधित  भ्र भी  तक  कायम  है।  करमचारियों  से
 कोई  बात  नही  हो  रही  है।  कर्मचारी  दफ़तर
 के  बाहर  मीटिंग  नहीं  कर  सकते  ।  वे  डरे  हुए
 है,  भयभीत  है।  किस  पर  फ़'  शिवम  का  आरोप
 लगाया  जा  रहा  है  ?  क्‍या  <किंतु  में  कर्म-
 चारी  प्रगति  उचित  शिकायतें  शान्तिवन  इंग
 से  नहीं  रख  संगे  ?  क्या  उन  की  शि  कायदों

 पर  विदा  २  करने  के  लिए  कोई  तंज  नही  होगा  ?

 मैं  इस  मामले  में  बहुत  मुरली  हूं  ।  रैले
 कर्मचारियों  के  लिए  सन  ने  भ्रातृज  चकाई,
 सरकार  ने  सुना  और  रेल  मंत्रों  ने  सहानुभूति
 से  विचार  करते  का  झाग्वापन  दिया  ।  मगर
 आडिट  एम्पलाइज  के  लिए  कोई  सुनते  को
 हेयर  नहीं  है  I

 मैं  कोई  कठोर  बात  “दी  कहना  चाहता  -
 लेकिन  ग्राम  मगर  मंत्री  महोदय  की  भोर  से
 कोई  संतोषजनक  उत्तर  न  विया  गया,  तो
 कर्मचारी  संबंध  करे  या  न  करे,  उन  के  लिए  मुझे
 लंबा  करना  पड़ेगा  कौर  मै  कोई  ऐसा  कदम
 ज़ठांकगा  जो  मैं  उठाना  नहीं  चाहता  ।

 मंगर  हम  कब  तक  यह  बर्दाश्त  करते  रहेगे?
 राज  तक  की  चर्चा  के  लिए  मै  रूका  था  ।  श्री

 मुकर्जी  की  कठिनाई  में  जानता  हूँ  ।  देखे
 कि  नह  क्या  उत्तर  देते  है।  में  प्राशि  करता

 हूं  कि  सदन  के  सम्मानित  सदस्य  उत्  उत्पीड़ित
 कर्मचारियों  के  पक्ष  मे  भ्र पति  भावज  उठायेंगे
 और  जो  कामों  में  रुई  डाले  बैठे  है,  उ  तक  चन
 के  दुख  दर्द  को  पहुंचाएंगे,  अन्यथा  प्रखर
 प्रसंतोष  भीतर  ही  भीतर  घुमड़ेगा,  तो  कभी  भी
 विस्फोट  का  रुप  ले  कर  फूट  पड़ेगा  ।
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 MR.  CHAIRMAN:  Motion  moved:

 “That  this  House  do  consider  the
 statement  madg  by  the  Minister  of
 Finance  in  the  House  on  the  22nd
 August,  974  regarding  the  alleged
 victimisation  of  the  Employees  of
 the  Comptroller  ‘and  Auditor  Gene-
 ral  and  the  decision  to  withdraw
 the  recognition  from  the  All
 India  Federation  of  Employees",

 SHRI  DINEN  BHATTACHARYYA
 (Seerampore):  Sir,  I  fully  support

 and  jom  my  voice  with  Shri  Vajpayee
 who  has  vary  ably  put  the  longstand-
 ing  cases  of  the  employees  of  the
 Audit  and  Accounts  Department
 throughout  India.

 My  first  point  is  this.  I  want  to
 know  whether  the  Government  have
 ever  declareg  the  employees  of  the
 Auditor  General's  Office  ug  essential
 services,  I¢  they  have  mot  done  so,
 how  can  they  epply  D.LR.  againet
 the  employees?  The  statement  about
 whith  Shri  Vajpayee  has  also  men-
 tioned,  was  a  misleading  statement
 made  by  the  Finance  Minister.  He
 said  in  his  statement  that  the  em-
 ployees  who  have  been  arrested  and
 victimised  committed  violence.  Shri
 Vajpayee  has  given  example,  T[
 have  also  got  the  copies  of  F.LR.
 and  chargesheets  given  by  the  police.
 In  Rajkot,  nine  «employees  were
 prosecuted.  But,  nowhere  you  will
 find  the  charge  of  violence.  (They
 simply  shouted  slogans  anq  they
 joined  the  strike.  These  are  the
 offences  for  which  they  had  been
 arrested  and  detailed  under  D.IR.
 DLR.  has  been  misused  in  this  way
 in  the  cate  of  the  employees.

 Sir,  this  is  a  very  important  de-
 partment  in  all  respects.  Even  the
 Administrative  Reformg  Commission
 has  stated  that  it  is  a

 pomp  th
 of

 our  finances.  Ever  ginc,  the  existing
 Auditor-General  came  to  hold  that  .
 Office,  the  frduble  started.

 Before  that  there  were  goog  rela-
 tions  between  the  management  and
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 the  -हिरासत  but  since  this  gentle-
 man  took  over,  he  marrily  goes  on
 with  the  gutocratic  actions  as  he  is

 inted  by  the  Presidimt  ang  there
 ig  no  body  to  check  him  in  any  way.
 The  employees  hav:  repeatedly  given
 representations  and  have  also
 approached  the  Central  authority  but
 nothing  hag  been  done  uptil  now.

 I  learn  that  till  today  6,000  em-
 Ployees  are  suffering  from  break  in
 service.  Is  it  true  or  not?  If  not,
 please  supply  us  the  total  number
 of  employees  in  whose  case  there
 is  break  in  service  or  who  have  been
 suspended  or  whose  services  have  been
 terminated.  Please  inform  the  House
 as  to  what  the  Government  is  going
 to  do,  so  that  normalcy  in  this  Depart-
 ment  throughout  the  country  may  be
 restored.  As  Mr.  Vajpayau  has  also
 Pointed  out  there  is  no  minimum
 right  of  functioning  ag  a  member  of
 the  Employties’  Association  there.
 Why  is  it  so?  In  other  departments
 of  the  Government  the  employees
 have  the  right  to  function  constitu-
 tionally  as  a  representative  of  the
 Association,  A  show-cause  notice
 was  issued  to  this  Association  and  it
 Wag  practically  de-recognised.  I  ask
 why  an  opportunity  for  dialogue  and
 negotiation  on  matters  relating  to  em-
 ployees  ig  denied  to  them.  Govern-
 ment  has  taken  a  decision  in  respect
 of  railway  employees.  These  em-
 ployees  also  went  on  strike  in  sup-
 port  of  the  Railwaymen  strike  on
 l0th  May.  On  llth  and  2th  May,
 there  were  holidays.  On  l3th  they
 withdrew  from  the  strike.  I  do  not
 understang  why  thy  Government  has
 not  so  far  been  able  to  decide  to
 restore  the  two-days  (llth  and  20
 May,  I974)  wage  cut  to  these  poor
 employees.

 At  the  present  moment  there  is
 functioning  joint  machinery  for  nego-
 tiation  in  other  departments.  There
 was  such  a  mechinery  in  the  Audit
 department  also  but  as  Mr.  Vajpayee
 has  pointed  out  it  was  practically
 disbanded  during  968  to  1970.  After
 37  LS—l4
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 that  agen  the  functioning  of  that
 hegotiating  machinery  started.

 But,  after  this  token  strike,  this
 machinery  has  been  completely  made
 infructuous.  All  the  goors  have
 been  closeq  down.  There  is  no  way
 of  negotiation  on  amy  matter,  What-
 ever  importance  they  may  have,  they
 have  no  scope  to  place  their  grie-
 vances  before  thei  authorities.
 Therefore,  this  attitude  must  be
 checked  immediately.  Sir,  this  is  a
 very  important  thing.

 MR.  CHAIRMAN:  Go  ahead.  But,
 do  not  repeat  the  point.

 SHRI  DINEN  BHATTACHARYYA:
 No  question  of  repeating.  But,  this
 is  very  important.  Why  should  they
 not  hear  the  employees’  grievances?
 Where  will  they  go?  There  is  no

 system,  there  ig  no  way  out  and  there
 is  no  channel  to  approach  the  gutho-
 tities  The  grievances  may  or  may
 not  be  acceptable  to  the  authorities,
 but,  at  least,  they  must  have  the
 opportunity  to  put  the  demands  be-
 fore  the  concerneg  authorities,  They
 have  already  issued  the  show  cause
 notices  Yor  derecognition  of  the
 Association  of  the  Audit  Employees.
 Why  don't  you  end  it  here  and  now?
 Let  this  association  functlon  conati-
 tutionally  and  let  them  have  a  full
 say  on  any  matter  concerning  the
 grievances  of  the  employees  as  a
 whole.

 Now,  some  victimisation  hag  ulrcady
 taken  place.  Over  and  above  break
 in  service,  suspension  and  te:mine-
 tion  of  service,  you  have  de»arred
 them  from  appearing  in  any  uxami-
 nation  for  any  promotion,  I4  the
 name  of  loyal  employees,  the  claims
 of  the  regular  employees  are  being
 superseded  by  that  of  the  junior  em-
 Ployees.  This  is  the  policy  of  divide
 and  rule,  Twentyseven§  thousand
 employees  participated  in  the  strike.
 They  are  not  even  allowed  to  cross
 the  efficiency  bar.  Their  increment
 is  also  stopped.  The  general  incre-
 ment,  usual  increment,  is  stopped  fh
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 an  illegal  way.  They  are  not  even
 allowed  to  send  any  deputation  for
 any  purpose  or  for  meeting  any
 authority  so  that  they  may  put  for-
 ward  their  claims  before  particular
 authority.  They  are  not  allowed  to
 appear mn  any  all  India  competitive
 ¢«xamination  or  in  any  interview  for
 appointment  to  any  Iugher  post  in
 any  other  department.  But,  the
 other  employees  of  other  Government
 departments  have  the  privilege  to
 appear  in  certain  examunations  for
 promotion  and  better  chances  in  any
 other  department.  Here,  in  the  case
 of  the  Accounts  Department,  you
 have|  snatched  the  privilege.  All
 these  things  are  continune  and  the
 Government  is  keeping  silent  for
 what  reasons,  I  do  not  know.  This
 has  been  again  and  again  raised  herc;
 several  times.  His  senor  colleague
 made  a  statement  here.  His  state-
 ment  was  mis-leading.  He  must  cla-
 rify.  Where  is  the  charge  of  violence
 against  persons  against  whom  cases
 are  stil]  pending  in  Rajkot  and  other
 Places?  I  have|  got  a  copy.  No  charge
 of  violence  against  anybody,  Shout-
 ing  cannot  be  a  charge  of  viclence.
 participation  in  the  strike  cannot  be
 a  charge  of  violence  or  asking  the
 colleagues  to  join  the  strike  cannot
 be  a  charge  of  violence.  The  Finance
 Minister  made  a  statement  here  in
 the  House  giving  a  mis-leading  im-
 pression  that  they  are  committing
 violence  The  Government  have  to
 clarify  that.  The  second  point  is,
 whether  the  Tights  that  they  were
 enjoying  prior  to  the  strike  will  he
 restored  or  not,  whether  the  so-
 calleqg  notice  on  the  association  will
 be  withdrawn  or  not  and  whether
 they  will  have  the  minimum  mght  to
 function  in  the  association  just  lke
 the  employces  of  other  Government

 departments?  |

 So  he  must  clarify  the  point  that
 हद  raised.  "

 Lastly,  I  would  pleag  with  him,  to
 kindly  see  that  normalcy  comes  back
 and  the  case  against  employees  who
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 have  been  victimised  either  in  the
 form  of  termination  of  service,  or  in
 the  form  of  break  in  service  or  in  the
 form  of  suspension  or  in  some  other
 form  are  immediately  withdrawn
 so  that  there  way  not  be  any  grie-
 vance  on  the  part  of  these  employees
 that  inspite  of  the  issues  being  raised
 in  the  Parliament  the  Government
 made  no  justice  to  them.

 SHRI  S.  M.  BANERJEE  (Kan-
 pur):  I  congratulate  my  hon  friend,
 Shri  Vajpayee.  on  bringing  this
 motion  before  thei  House.  We  have
 becn  trying  since  the  last  six  or
 seven  months  io  bring  it  up  here,  but
 every  time  something  has  come  in
 between;  sometime  it  is  Tulmohan
 Ram,  some  other  time  it  iy  Jaya-
 prakashjyi  our  respected  leader
 Somebody  came  in  the  way  with  the
 result  4that  this  Aiscussion  did  not

 take  place  Now  on  the  last  but  one
 day  of  this  sehsion--we  are  adjourn-
 ing  tomorrow—at  least  this  discussion
 has  come  up  before  the  Houre.

 As  far  the  employees  of  this  parti-
 cular  department,  headed  hy  the  all
 powerful  Comptroller  and  Auditor
 Genera]  Shri  Bakshi,  for  whom  I
 have  the  greatest  regard,  75  in  Tri-
 vandrum,  33  an  Gwalior  and  9  in
 Rajkot  are  being  prosecuted  under
 ‘Rule  119  (ay  and  (b)  of  DIR,  al-
 though  this  particular  department  was
 not  declared  as  essential  rcirvice  after
 the  strike  {nok  place  Because  it  was
 not  declared  an  essential  service,  T
 do  not  Kaow  how  they  brought  it
 under  DIR.  In  regard  to  ther
 departments,  al)  the  cases  practically,
 with  the  excepfion’  of  a  very  few,
 hava  been  withdrawn  in  the  railway
 department  Ag  for  othe,  1.1...
 metits  like  P  &  T  and  income-tax,

 all  jhe  staff  who  went  on  strike  have
 been  taken  back.

 The  strike  took  place  on  the  0th
 May.  The  l]th  wag  a  second  Saturday
 and  I2th  Sunday,  It  was  withdrawn
 on  the  i3th  May,  an  announcement  to
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 this  effect  being  made  on  jhe  2th
 itself.  There  were  5  terminations  in
 the  income-tax  department,  22  in
 Printing  &  Stationcry  and  about  40  in
 the  P  &  T  gepartment.  All  of  them
 have  bee,  taken  back.  ‘The  number
 of  suspended  employees  in  ali  other
 departments  (excluding  Railways)  is
 less  than  those  in  the  audit  depart-
 ment  alone.

 Surprisingly  nobody  has  been  taken
 back.{  In  Gwelior,  I  met  some  of
 these  victimised  empluyces.  They
 told  me  that  they  were  buaten  mer-
 cilessly,  their  family  members  were
 tortured.  Even  among  the  railway
 employees,  some  of  them  were  not
 tortured  to  this  extent  as  tle  em-
 ployees  in  Gwalior  and  in  Rajkot.
 There  was  no  question  of  violence.
 The  charge  aguinst  them  was  that
 they  shoutgg  slogans.  I¢  shouting  of
 slogans  is  violence  or  intimidation,
 then  Shri  Stephen  should  be  put  be-
 hind  bars  becuse  he  ig  shouting  here
 from  morning  tll  evening,

 Break  in  service  wus  imposed  on
 12,000  employces  out  of  the  total  of
 27,000  employees.  Even  today  it  has
 not  been  regulariseg  ip  respect  of

 6,000  of  them.  7

 What  are  their  disabilities’  They
 are  debarred  once  from  appearing  in
 thel  deparfmental  examunations.
 There  is  no  permanent  negotiating
 machinery  functioning,  There  is  no
 JCM  functioning.  All  facilitios  to  the
 Association  have  been  withdrawn.
 In  regard  to  the  railwaymen's  strike,
 the  All  Indig  Railwaymen's  Federa~
 tion  have  not  lost  their  recognition

 IT  am  happy  about  it.

 They  have  not  been  debarred.  They
 ard  having  the  PNM.  The  Comptrol-
 ler  and  Auditor-General,  the  CAG
 enjoys  a  peculiar  position  under  the
 Constitution.  He  has  actually  dealt
 with  them  shabbily.  Article  48()
 of  the  Constitution  gays:

 “There  shal]  be  a  Comptroller  and
 Audit  :-General  of  India  who  shall
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 be  appointed  by  the  President  by
 warrant  under  his  hand  and  seal
 and  shall  only  be  removed  from
 Office  in  like  manner  and  on  the
 like  grounds  as  a  Judge  of  the
 Supreme  Court.”

 Both  the  Houses  have  to  he  consulted
 if  he  has  to  be  removed.  He  hold:
 office  under  the  pleasure  of  the  Pre-
 sident.  When  Mr,  Gir  was  the  Pre-
 sident,  he|  did  say  that  those  persons
 should  also  be  taken  back  along  with
 the  railway  employees.  When  Shri
 Chavan  was  Finance  Minister,  he
 made  a  concihatory  stutement  in
 response  to  a  call  wtention  notice  or
 under  377  from  me,  Shri  Limaye  and
 Shri  Vajpayee  and  he  said:  please
 wait.  He  was  having  some  talk  with
 the  CAG.  In  2960  the  audit  peyple
 went  on  strike,  At  that  time  A  Roy
 was  the  CAG  and  Morarji  Desai  was
 thea  Finance  Minister,  All  those  peo-
 ple  were  taken  back,  Mr.  Ez
 Joseph  one  of  the  heroes  and  leader
 of  the  audit  employees,  wus  also  re-
 instated.  In  968  when  the  strike
 took  piace  Shri  Ranganathan  was  the
 CAG  and  he  did  not  resist  theur  re-
 instatement.  The  resistauce  of  the
 present  CAG  Bakshi,  is  thy  fusi  ins-
 tunee;  he  refuses  to  srecogmise  the
 union;  he  refuse;  to  talk  to  them.
 On  every  matter  they  have  to  de-
 monstrate.  I  congratulate  the  audit
 employees  through  out  the  country  for
 having  the  courage  to  fight  this  auto-
 erat.  The  Primg  Minister  should  in-
 tervene  and  the  Government  should
 give  an  assurance  that  whatever  Is
 upplicably  to  the  railway  employees
 should  be  applicable  to  the  audit
 employees.  Shri  Vajpayee  said  that
 uf  the  Government  did  not  give  a
 satisfactory  reply,  he  would  ask
 them  to  start  an  al]  India  agitation.

 Ho  fels  80  bad  about  it.  As  a  victl-
 mised  «mployee,  I  know  what  is
 huppening  in  Allahabag  and  other
 places.  The  A,  G,  of  that  particular
 Place  ig  behaving  like  q  Hitler  and
 is  trying  to  victimise  al]  those  who
 are  working  thure.  He  may  occupy
 a  peculiar  position  under  the  Consti-
 tution;  gtill  the  CAG  is  a  creature  of
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 the  Constitution  and  he  should  be
 summoned  here  in  this  House  amd  he
 should  be  impeached  according  to
 the  provisions  of  the  Constitution,
 unless  things  are  set  right.  We  can-
 not  tolerate  this  situation  any  more.
 The  time  has  come  when  Shri  P.  K.
 Mukherjee  should  act  with  the
 courage  of  his  conviction,  The  CAG
 ig  not  above  law.  He  must  realise
 his  position  I  hope  the  hon.  Minis-
 ter  will  give  a  satisfactory  answer  to
 the  questions  raised.

 aft  राम  wer  पांडे  (रातव्दगाव)  :
 सताती  महोदय,

 सभापति  भ्क्‍रहोदय  जरा  थोड़े  मे  बोलिये
 एक-दो  दूसरे  लोग  भों  बज,  चाहते  है  प्रौढ़
 मिनिस्टर  साहब  को  भो  ज॥ब  देता  है  1

 थी  पम  सहाय  बांड  सभापति  महोदय,
 काम्पट्रोलर  एण्ड  प्राधिकर  जेनरल  के  दफतर
 के  कर्म  वासियों  की  हडताल  पर  श्री  वाजपेयी
 जो  ने  जो  मत  दवा  प्रकट  की,  उन  की  भावनाओं
 को  मैं  बहुत  इज्जत  करता हू  ।  श्रम शोल  समाज
 के  प्रति,  श्रमिकों  के  प्रति  हमारी  हमदर्दी  सर्द
 रहती  है  ।  सात  की  धो  ओर  पार्टी  को
 भी।  केवल  दृष्टिकोण का  प्रकार  हो  सकता  है।
 लेकिन  जहा  तक  सहानुभूति  को  बात  है,  जहा
 तक  तस  को  लाभान्वित  करने  की  बात  है,
 उन  को  कोई  कष्ट  न  पहुं  जे,  वहा  तक  कोई  मत-
 गेंद  नहीं  है।  लेकिन  बात  कहा  से  कहा  बताते
 है।  रेल  को  हडताल  हुई,
 रेलवे  जनता  को  सेवा  का  प्रतिष्ठान  है,
 उस  से  इस  का  कोई  सम्बन्ध  नही  है  ।  इस  में
 काम  करने  वाले  लोग  बाल हैं  माथ  a  हम  जातते
 हैं  कि  उनके  भी  प्र पने  हक  हैं,  उस  के  प्रति  हम
 जाव  के  है,  सहानुभूति  रखते  है  ।  लेकिन
 रवैये  जो  पब्लिक  पूटिलिटो  कन्या  है.  उससे
 यह  जुड़  गया,  यह  बहुत  कू3  उचित  बात  नहीं
 है।  उन  को  अ्रम्नी  माग  है  तोसरे  पे  कमिशन

 की  रिपोर्ट  के  ब्रदृमार  जिस्म  मे  यह  राय  दी  गई
 की  कि  330-550  ०  का  वेतन-मान
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 marie  महोदय  :  भाप  का  मतलब  है
 कि  बोली  दामन  का  माता  नहीं  हैं  7

 थी  राम  सहाय  पांडे  जी  हा  t  कोई
 ग्रोचित्य  नही  है  ।  यह  आन,  लोग  हैं,  कलम
 पकड़  हड़ताल  कर  सकते  है;  बह  मज़दूर  नहीं
 हैं  जो  फैक्टियों  में  काम  करते  है  ।  लेकिन
 इन  को  भी  आवश्यकतायें  हैं  ।  वेतन-मान
 झगर  कम  है  तो  सोचा  जा  सकता  है  |  तो
 तोसरे  पे  कमीशन  के  पुरनूर  320-550
 के  बे  तन-मान  से  प्र सतोष  बढ!  ।  कौर  लोक-
 तंत्र  में  प्रमोद  को  प्रतिव्यक्ति  हस्पताल  हो
 सकती  ?,  कलम  पकड़  हड़ताल  हा  स+ती  है
 बाहर  निकलने  को,  न  काम  करने  को  हडताल
 हो  सकता  है  1  उस  मे  2,000  लोगो  की  सहित
 में  बैंक  ब्रा था,  48  को  निकाल  देना,  पैरों  72
 को  सस्पेंड  कर  देता,  सै  सरकार  से  कहूंगा  कि  बह
 इस  बारे  में  सहानुभूति  से  सोचे  ।

 मैं  इत  की  हड़ताल  के  मजदूरों  की  हडताल
 से  भिन्न  मानता  हु  क्यो  कि  इन  के  उार  परिवार
 का  ज्यादा  दायित्व  होता  है  ।  उस  का  कारण
 गह  है  कि  मजदूर  के  परिवार  में  दो,  तौर  ग्रामीण
 काम  करने  है,  कौर  इन  बाबू  लोगो  के  यहा  एक
 ही  प्रादमी  काम  करता  है  इसलिये  परिवार  का
 दायित्व  ज्यादा  है।  जैसा  वाजपेयी  जी  ने
 कहा  कि  रेलवे  की  हड़ताल  समाप्त  होने
 के  बाद  हिसा  करते  ब।ली  को  हो2  कर,  जैसे  प्री
 ने  सत्र  को  ले  लिया,  वैसे  ही  इत  को  मिले
 लीजिये  t  इस  से  एक  अच्छा  वातावरण  बने
 सकेगा  जिस  में  हड़ताल  को  प्र  [लि  भी  कम
 होगी  ।

 मेरा  ऐसा  विचार  है  कि  विरोधी  दलों  के
 लोगो  का  काम  करने  का  एक  मापदंड  होना
 चाहिये  ।  जैमी  हमारी  प्राथमिक  स्थिति  है  वह
 भ्नच्छो  नहीं  है,  कौर  साथ  ही  ड्राप  इनफ्लेशन  की
 भी  शिकायत  करते  हैं।इपलिये  नोट  छाप  कर
 श्राप  कीमतों  को  नीचे  नहीं  करा  सकते  ।  इस
 सम्बस्ध  में  कही  ने  कही  कोई  से  कल्प,  कोई
 लक्ष्मण  रेखा  खींचना  पड़ेंगी  जहां  पर  प्राय  उन
 की  सहायता  बारे,  सहानुभूति  प्रकट  करें,  उस
 को  ऊपर  भी  वाये,  जीवन  की  धारा  के  साथ
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 उन  को  भो  लागे।  लेकिन  नोट  छापने  की  स्थिति
 पैदा  से  हो  जिस  से  इनफ्लेमेशन  हो  ।  तो  कम
 से  कम  प्रत्येक  क्षेत्र  मे  चाहे  कौबट्री
 हो,  बाबू  हो,  कोई  भो  एफ  ऐसी
 पंचजपोय  89  मोजज़ा  बनानी  जाए
 लिप  में  एक  दंड[  टूल  दृश्य  हो  ताकि  हड़ताल
 की  प्रवृत्ति  को  प्रोत्साहन  न  मिले  भ्र ौर  सामान्‍य
 रा  से  समझौते  को  स्थिति  को  लाये,  उसे  को
 अधिक  ते  प्रतीक  सुविधायें दो ह  1  जैसे  मगर  पे
 कमीशन  के  प्र नू तार  330-550  का  वेतन-
 मान  कम  है  तो  हम  समझो  ते  से  बात  क  रे।  हड़ताल
 अंतिम  अस्त्र  2  |  जब  कही  कूछ  न  ही  तब
 हड़ताल  करनी  चाहिये।  ज॑सा  माननीय  वाज-
 बेवी  जी  ने  कहा  वहा  यह  कहा  गया  कि  प्रधान
 मंत्री  के  दरवाजा  खले  है  न्याय  के  लिये।  मै

 साधुवाद  देता  हैं  1  वह  दरवाजों  सदा  ध.  है।
 इस  से  प्रकट  होता  है  कि  प्रधान  मंत्री  के  प्रति
 लोगों  में  प्रस्थान  है।  झोर  क्या  चाहिये  प्राय
 को  ।  यह  प्रजाति  मंत्रों  के  दरवाजा  के  अन्दर
 बैठने  वाले  हो  लोग  है  जो  यहा  काम  करते  है,
 चाहे  वह  किसी  विभाग  का  मंत्री  हो,  प्रदान
 मंत्री  को  ओर  मे  ही  वह  काम  करते  है  1

 इसलिये  मेगा  कहना  है  कि  जो  सजा
 उन  को  दी  जा  रही  है  वह  न  दी  जाय  I  जो  कर”
 उत  को  पहुंचाया  गया  है  उप  पर  सहानुभूति
 के  साथ  सोचा  जाय  सौ  र  एक  शांत  बता  वरण  का
 खुजा  किया  जाय  ।  गो  कि  बह  लोग  भो
 बाच  डौग  हैं,  उन  की  सर्विस  महत्वपूर्ण  है  t
 वो  ०ए०सी  ०  में  ग्रुप  लोग  दी  बेठ  कर  प्ृष्तने
 हैं  कि  कहिये  क्‍या  हुआ  ।  कौर  फिर  यह  संस्था
 भी  स्वतंत्र  है,  राष्ट्रपति  के  पति  उन  का  दायित्व
 है।  सानिया  वाजपेयी  को  भावना  का  समर्थन
 करता  हूं  ध्रौर  सरकार  से  निवेदन  करता  हूं
 कि  कोई  ऐसी  रीति  त  भरा  जाए  जिस  से
 बन  का  सरोज  बौर  118  1

 डसना  P.  M.  MEHTA  (Bhavnagar):
 Mr.  Chairman,  [  want  to  say  that  the
 behaviour  of  the  Government  against
 their  own  employees  amounts  to  naked
 Aggression.  What  happened  in  the
 Office  of  the  Comptroller  and  Auditor-
 General  of  India?  On  the  7th  June
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 4974  there  was  a  demonstration  in  a
 peaceful  manner.  In  accordance  with
 the  Constitution,  they  have  a  right  to
 demonstrate,  or  associate  themselves
 with  the  demonstration,  in  a  peaceful
 manner.  Long  before,  they  had  placed
 before  Government  a  charter  of  their
 demands.  But  the  Department  never
 cared  to  listen  to  them,  never  res-
 ponded  to  their  demands.  Ultimately,
 they  were  compelled  to  demonstrate  on
 the  7th  June  1974.  For  that  offence
 they  were  arrested  under  the  DIR.
 This  is  grass  misuse  of  DIR.  That  is
 why  I  say  that  this  is  aggression  by
 Government  against  their  own  em-
 ployees.  Even  though  there  was  ne
 violence  in  the  office  of  the  Auditor
 General  at  Rajkot,  yet  9  employee:
 were  arrestel.  The  charges  given  t
 them  clearly  slate  thal  there  was  mi
 violence.  Sir,  with  your  permission
 I  will  read  the  charges  against  them,
 first  in  Gujarati  langunage,  and  then
 the  translation.  (Read  in  Gujarati).
 Now  I  will  give  the  English  tranala-
 tion.

 श्री  Tio  एस०  बीजों  :  समक्ष  गए  है  1
 उन्‍होंने  करदे  का  उल्लंघन  किया  '

 SHRI  P.  M.  MEHTA:  There  is  no
 mention  of  vialance  even  in  the  charge
 sheet  of  the  Police  themselves,  and
 yet  they  were  arrested  under  DIR
 section  119(3).  The  then  Finance
 Minister,  Mr.  Chavan,  misled  the
 House,  On  22nd  August,  ‘1974,  he  said
 in  the  Lok  Sabha:

 “On  ist  May,  I974,  the  All  India
 Non-gazetied  Audit  and  Accounts
 Association  served  a  strike  notice  on

 the  Comptroller  and  Auditor  General
 The  notice  was  for  an  indefinite
 strike  from  6.00  A.M,  on  l0th  May
 i974,  It  was  to  be  preceded  by  :
 pen-lown  strike  on  8th  and  4tl
 May.

 The  strike  affected  about  20  Audit
 and  Accounts  Offices  in  the  country.
 In  the  offices  at  Rajkot  and  Gwalior,
 there  was  serious  intimidation  and
 violence  by  some  of  the  striking
 employees  with  the  consequence  that
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 they  were  arrested  by  the  police.
 The  strike  was  withdrawn  on  i3th
 May,  1974."
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 This  is  an  absolutely  false  state-
 ment,  The  incident  occurred  on  7th
 June,  +1974,  but  the  Finance  Minister
 says  that  in  connection  with  the  notive
 of  the  strike  and  the  strike  the  em.
 ployees  were  arrested.  The  Finance
 Minister  has  not  only  misled  the  House
 but  he  has  deliberately  given  false  in-
 formation.  Therefore,  it  is  the  duty
 of  this  House  to  ask  the  Government
 that  the  case  against  these  ¥  employees
 and  others  pending  in  the  courts  under
 DIR  section  Jl)(3)  should  be  un-
 medialely  withdrawn  and  the  Com-
 plroller  and  Auditor  Genera]  should
 be  askeq  to  give  an  explanation  and
 he  should  be  penalised.

 SHRI  P.  G.  MAVALANKAR  (Ahmed-
 abad):  Let  me  at  the  outset  sujy  how
 much  we  appreciate  Shr  Vajpayee  s
 bringing  this  motion,  because  without
 such  a  motion  and  discussion,  not  only
 these  employees  of  the  AG’s  alfice  all
 over  the  country  would  cuntunue  tu
 remain  under  a  hanging  sword,  but
 the  question  of  accountability  of  the
 Comptroller  and  Auditor-General  to
 thig  House  would  also  have  remained
 unattended  and  unsolved.  Therelore,
 lam  very  glad,  and  |  congratulate  my
 esicemed  trend  for  bringing  this
 motion.

 The  malter  is  very  serious  on
 several  grounds.  First  and  foremost,

 ‘we  have  to  decide  whether  the  Com-
 ptroller  and  Auditor  General  ot  India
 is  accountable  at  all,  und  if  he  is
 accountable  because  the  Constitution
 of  India  says  that  he  ig  accountable,
 then  he  ip  accountable  to  whom  and  in
 what  manner  will  his  action  be  brought
 to  book?  If  this  House  finds  that  what
 the  AG's  office,  and  particularly  the
 Auditor  General  does  is  something
 which  is  not  in  tune  with  his  duties
 and  obligations  and  rights  as  laid  down
 in  the  Constitution,  then  what  are  we
 to  do?  There  must  be  surely  some
 way  of  bringing  him  to  book,
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 Of  course,  my  hon,  friend  Shri
 Banerjee  read  out  the  Constitutional
 provisions,  Articles  49  to  5l  make
 mention  of  the  functions  of  the  Com-
 ptroller  and  Auditor-General  of  India,
 but  nowhere  does  it  mention  that  the
 Auditor  General  has  such  wide  powers
 of  doing  whatever  he  likes  irrespective
 of  what  happens  in  the  other  parts  of
 the  Government  and  public  sectors  in
 regard  to  dealing  with  the  employees
 of  his  department.  ‘Therefore,  where
 does  he  get  these  powers?  Surely,  he
 does  not  get  this  power  from  the  Con.
 stitution;  he  does  not  get  this  power
 from  the  general  practice  obtaining  in
 this  country.

 Sir,  as  a  matter  of  fact,  it  is  a  well
 established  principle  and  a  well  estab-
 lished  practice  in  all  democracies,  and
 I  would  say  im  all  civilized  and  pro-
 gressive  countnes  of  the  world,  that
 employees  have  a  right  to  come  to-
 gether,  form  unions,  establish  consul-
 tative  machinery  with  the  employers
 und  go  on  getting  their  grievances
 redressed,

 If  the  AG's  office  does  anything
 which  comes  in  the  way  of  this  normal
 practice  of  trade  union  activities  is  it
 really  permissible  and  if  it  is  not  per-
 mussible  can  we  keep  quite  and  can
 we  show  a  posture  of  helplessness?  Al)
 these  months  I  am  afraid  we  are  hav-
 ing  a  posture  of  sheer  helplessness
 although  we  cal!  ourselves,  this  Parlia-
 ment,  supreme,  not  sovereign,  bul
 supreme  in  many  respects.  This  House
 and  this  Constitution  which  is  soverign
 by  which  we  govern,  cannot  take  any
 action  against  this  kind  of  intimida-
 tion,  which  really  is  not  an  intimida-
 tion  by  the  employees  on  the  AG,  but
 99  the  AG  on  the  employees.  It  is  the
 other  way  round,  ‘Therefore,  this
 high-handedness,  this  arbitrary  action,
 this  cavalier  fashion  in  which  AG  and
 his  senior  colleagues  are  behaving  with
 the  vast  number  of  employees  must
 be  put  to  an  end.  Therefore,  I  must
 really  spell  out  thig  important  impii-
 cation  of  the  whole  matter.  It  is  not

 a  question  of  some  few  hundreds  or
 some  few  thousands  employees  of  this
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 country  who  afe  in  distress;  it  is  a
 question  of  certain  fundamental  princl-
 ples  of  democratic  functioning  which
 are  involved  in  this.

 Therefore,  I  want  to  know  from  the
 hon.  Minister  what  is  the  -Govern-
 ment’s  attitude  in  general  towards
 trade  union  activities?  Are  they  going
 to  tell  us  that  they  will  not  have  any
 legitimate  trade  union  activities  in
 their  public  sector,  in  the  Govern-
 ment  departments?  I  am  sure,  he  will
 say,  “no,  no,  the  attitude  of  the  Gov-
 erment  ig  very  good  and  sympathetic.”
 If  he  means  sympathy  by  taking  abso-
 lutely  an  uncalled  for  action  against
 the  employees  whose  only  fault  was
 that  either  they  were  fighting  for  their
 own  demands  or  they  were  expressing
 sympathy  for  their  fellow  hrethren  in
 other  walks  of  activities  whether  it  is
 railway  or  other  governmental  activi-
 ties—then  I  am  sorry,  this  House  can-
 not  tolerate  it.  Therefore,  I  want  to
 say  that  all  this  int:midation,  thereats,
 suffocation,  which  are  being  experienc-
 ed  by  these  employees  are  something
 which  this  House  cannot  tolerate  even
 for  a  minute.

 I  do  not  want  to  repeat  the  grounds
 which  have  already  been  covered  very
 ably  both  by  Shri  Vajpayeeji  and  my
 friend,  Shri  Prasannabhai  Mehta,  when
 they  talked  about  what  happened  in
 Rajkot.  I  also  know  because  I  met
 fhese  people,  not  once,  but  several
 times.  But  I  am  quite  sure  of  the
 fact  that  even  the  police  did  not  say
 that  these  employee,  committed  any
 act  of  violence  But  the  aclion  taken
 against  the  employees  on  the  charge
 was  that  they  committed  an  act  of
 violence,  This  js  a  strange  way  of  he-
 having.  When  the  Government's  own
 machinery—the  police  says  that  the
 employees  have  not  done  any  vinlen-
 ce  and  the  AG's  office  says  that  vio-
 lence  hag  been  committed,  I  want  to
 tell  the  Minister  that  it  is  not  good
 on  their  part  to  say  so.

 Shri  Chavan  gave  an  answer,  when
 he  was  the  Finance  Minister,  which
 Wag  not  only  inadequate  and  incom-
 plete,  but  7s  very  misleading,  far
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 from  truth,  But  like  the  employees
 in  Rajkot  office  and  elsewhere,  either
 in  Trivandrum  or  in  Gwalior  and  other
 places;  what  did  they  do?  After  oll,
 they  were  on  a  token  strike,  on  a
 pen-down  strike,  on  a  short  duration
 strike,  which  was  in  nuture  of  regis-
 tering  a  protest  snd  to  express  sym-
 pathy  with  other  striking  people  or
 vther  striking  brethren.

 Mr.  Chairman,  just  now,  you  are  act-
 ing  in  the  capacity  of  g  Chairman,  But
 vou  are  also  a  very  well-known  trade
 umonst,  You  are  very  much  con-
 cerned  with  the  problems  and  rights
 and  welfure  of  the  labourers  and
 workers  in  the  whole  country,  I  am
 quite  sure,  therefore,  you  will  agree
 with  me  when  J  say  that  it  con  never
 hg  considered  a  crime,  much  less  a
 sn,  for  one  set  of  employees  to  do
 something  by  way  of  expressing
 evmpathy  with  other  sets  of  employees.
 Alter  all,  the  workers  of  this  unit  or
 that  unit,  ultimately,  all  belong  to  the
 rume  fratermly.  They  are  all  wage
 earners  and  =  ihey  थी  have  certain
 cammon  goals,  certain  common  ideals
 दागों  certain  common  programmes  of
 action.

 i8  hrs.
 How  is  it  that  the  Auditor  General

 fonk  a  series  of  unfortunate,  extra-
 ordinary  and  terribly  oppressive  mea-
 sureg  ygainst  these  employees?  My
 hon.  friend,  Shri  R.  S,  Pandey.  was
 saying  that,  affer  all,  they  are  Babus:
 now,  Sir.  the  Babus  cannot  make  a
 revolution  in  terms  of  destroying  the
 State  and  removing  the  Government
 bv  violent  means  All  that  the  Babus
 can  do  js  to  go  on  strike.  That  is  what
 they  did.  But  what  did  the  Govern-
 ment  do  in  return?  They  used  DIR.
 Hlave  you  enacted  the  Defence  of
 India  Rules  for  the  defence  of  A.G.
 against  their  own  employees?  What  is
 the  idea?

 This  continued  hanging  sword  on
 these  unfortunate  fellow  citizens  is  a
 very  serioug  matter.  You  will  be
 shocked  to  know  the  steps  taken  by
 the  A.G.  against  these  employees,  Mr.
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 Vajpayee  bas  already  given  the  Agures:
 48  dismissed,  72  suspended  and  12,000
 having  a  break-m-service  including
 cut  in  Salanes  Pay.  And,  Sir,  about
 these  12,000  people,  look  at  the  treat-
 ment  mete  out  to  them,  I  would
 hike  to  read  out,  (l)  they  are  debar-
 red  from  appearing  in  the  department-
 al  examination;  (2)  they  are  super-
 sedeq  in  promotions;  (3)  they  are  not
 illowed  to  cross  the  Efficiency  Bar;
 (4)  they  are  not  considered  for  send-
 ing  on  deputation;  ang  (5)  they  are
 not  allowed  to  appear  in  any  all-India
 competitive  examination  or  m  inter-
 views  for  any  higher  post  in  any  of
 the  departments.

 I  woulg  hke  to  ask,  Is  this  demo-
 cracy  or  ig  this  nothing  but  short  of
 high-handed  dictatorial,  authortarian,
 totalitaman,  regime?  What  are  we  In
 tor?  I  want  to  conclude  by  saying
 that  the  Government  must  take  not
 only  an  earnest  and  sympathetic  and
 just  पाहा  in  the  matter  but,  ofter
 what  they  have  done  with  regard  to
 Roilway  employees,  with  regard  to
 Derkyard  employees,  and  the  hike,
 they  must  take  a  very  immeruate,
 concrete  and  realistic  view  of  the
 whole  matter  and  see  to  it  that  they
 create  a  climate  of  goodwill  so  that
 no  further  ill-will,  no  further  bitter-
 ness,  continues.  After  all,  in  the  inte-
 rest  of  efficiency  of  the  A.G.’s  depart-
 ments  all  over  the  country,  this  should
 be  done  Let  the  Government  take
 immediate  steps  to  ensure  justice,  to
 create  goodwill  and  to  create  a  cli-
 mate  of  normalcy  back  into  these
 departments  and  withdraw  all  the
 cases,  wrongly  and  falsely  made
 against  the  employees  of  the  various
 units  of  the  A.Gs  office.  If  they  do
 it,  I  am  quite  sure,  they  will  have
 helper  in  restoring  normalcy.  But  if
 the  Government  does  not  see  reason
 and  does  not  make  amends,  I  dare  say
 they  will  have  to  face  the  dire  conse-
 quences

 जी  जनेश्वर  मित्र  (इलाहाबाद)  !
 सभापति  महोदय,  माननीय  बाजपेयी  जी  ते
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 जो  प्रस्ताव  पेश  किया  है,  उसका  मैं  समर्थन
 करते  हुए  यह  निवेश  कहेगा  किं  कोलर  एण्ड
 झा डो टर  जनरल  के  कार्यालय  में  काम  करने
 बले  लोगों  के  खिलाफ  पिछले  दिनों  जितनी
 कार्यवाहियां  हु  ई  हैं,  मगर  वे  सारो  को  सारी
 हिस्सा  और  तोडफ़ोड़  को  कार्यवाही  हैं,  किन्तु
 अलहदा  किस्म  का  अ/दोलनात्मक कार्य  वासियों
 के  जिये  हुई  है,  तो  उनको  वापस  लेना  चाहिये  t
 मैं  समझता  ह्‌  कि  रैन  मवा लय  ने  वित्त  मंत्रालय
 के  जिग्मे  एक  मार्ग  प्रशस्त  किया  है  1

 कंट्रोलर  एण्ड  ग्रा डो टर  जनरल  बढ़ती
 साहब  शायद  अपने  को  इस  लोक-सभा  जौर
 सरकार  से  भा  a  दा  झोर  ऊपर  भक्ति  मानते
 है  भ्र ौर  वह  यह  मानकर  चलते  है  कि  वह
 स्वायत्त  है  1  उनके  बारे  से  हम  यहा  बहस  भी
 नहीं  कर  सकते  है  |  यहँ  लोक-प्पा  उसे  पर
 मुकदमा क  बनकर  बहुत  दिनो  तक  नहीं  रह
 सकता,  क्योंकि  उनके  अहमकपन  के  किस्से  एक

 कार्य  तय  में  नहीं  अटकी  सभो  कार्यालयों  में
 सुनने  को  मिलत  है  ।  उनको  वजह  से  जितने
 हारे  बड़े  मत कारी  हे,  उनके  भो  दिमाग
 विगत  जे!  “है  है  1

 राज काट  और  ग्वालियर  के  किस्से  आपको
 सुनने  का  जिले  है।  यह  भा  इतने  की  मिला  है  कि
 l2  हजार  कम चार।  है  जिसको  सेवाओं  में

 भग  किया  गया  है  लेकिन  श्री  तक  उसको
 खत्म  नहों  किया  गया  है  1  मैं  इलाहाबाद  का
 केबल  एक  किरपा  बताना  चाहता  हूं  ।  वहां
 के  ए  ०  जो  ०  जीयरय  साहब  है  ।  प्रा पकी  हो  परी
 के  माननीय  सदस्य  श्री  छे  लाल  जो,  झाल

 5  दिन  लल  उस  दफ्तर  के  सामने  गये
 क्योंकि  बहा  के  कुछ  लोग  भुज-हड़ताल  कर  रहे
 थे  1  मुझे  वहा  बताया  गया  कि  श्री  छंटे  लाल  जी
 उसके  दफ्तर  के  सामने  3  घंटे  तक  बैठे  रहे
 भोर  उन्होने  उनको  इन्टरव्यू  की  इजाजत  नहीं
 दो  इससे  पता  चलता  है  कि  कीमतों  to
 जो  ०  का  दिमाग  बिगड़  गया  हू  सही  है  कि
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 छोट  लाल  पहले  सत्य  सदस्य  नहीं  ये,  उस
 दफ्तर  के  बाबू  वे  t  लेकिन  इस  वक्‍त  तो  मे

 में  पद-स  शल्य  थे  1  इस  लीजिए  ०  जी  ०  का  इतना
 दिमाग  बिगड़  गया  है  कि  व  वार  छोड़े  लाल  फोन
 82  कके  बैठ  रहे,  उनको  इंटरव्यू  तक  नही  वी
 गई  ।  मुझे  बाबू  लोगों  ने  कहा  कि  अगर  तुम
 होते  तो  दो  मिनट  नहीं  $54  उनका  पर्दा
 उठाते  प्रौढ़  भोतर  चले  जाते  1  तो  छोटे  नालजी
 का  बहुत  बड़ा  प्रदान  हुजरा  1

 ए०जी०  शरीफ  के  बाबू  ल/गो  की  जा
 बंदर हुड  एसोसिएट  मत  है,  उसके  जनरल  गैलरी
 #पा सिह  श्रीवास्तव  है  ।  उनको  जय रथ  साहब
 ते  मुरत्तिब  कर  दिया।  मुझे  ए  ०  जी  ०  आश्रित
 से  खबर  मित्री  कि  दफ्तर  में  पुलिस  और  पी  ०
 (मो  के  जवान  गये  है,  तो  मै  वहा  गया  ।
 बाबू  लोगो  ने  कह।  कि  दे  बो,  यह  पुलिस  ग्राम  है  1
 तो  हमने  कहा  कि  जब  तक  आपका  और  ए  ७
 जो  कारनामा  गहने  ,  मै  बीच  मे  नही  ग्राम  गा,
 लेकिन  चुकी  सरकार  ने  पुनीत  के  भेज  दिया
 है,  इसलिये  मेरा  काम  हो  गया  है  आर  मैं  यहा
 झाऊ पगा  जौर  दबने  दूगा  |  बहुत  समझाने  बुझ।ने
 &  बॉड  किमी  रहें  से  पुलिस  गई  और  झगड़ा
 खत्म  हो  गवा  |  जवाब  साहब  ने  हमारे  सामने
 कह  कि  थे  दफ्तर  के  बाबू  लोग  काम  नही  करते
 है,  बल्कि  जै  कर  कागज  की  पा  वी  फैला  करते
 है।  उन् हान  यह  भो  रहे।  कि  श्राप  जितने
 चिन्तित  है  इसके  बारे  मे,  प्रौर  समझते  है  कि

 नकी  हालत  खराब  है,  प्रति  में  इन  लोगो  की
 हालत  हमारे  से  भी  अच्छी  है  ।  तो  मैने  जारी
 साहब  से  यही  कहा  T  कि  झगर  इनकी  हालत
 बेहतर  है  तो  तुन  बाबू  गरी  क्‍या  नही  कर  नेते,
 अपने  दफ्तर  में  भ्र फप रो  क्या  कर  रहे  हू  ?

 राज  हालत  यह  है  वि  जा  नतिनी  ही  बड़ी
 कुर्सी  प्र  रहता  है,  वह  जाते  से  छोटे  लोगा
 को  समझना  है  कि  हमते  बेहतर  हालत  में  है  1
 बड़े  प्रकार  समझते  है  कि  बाबू  हमसे  भ्रच्छो
 हैं,  बहतर  हालत  में  है  और  बाबू  समझते  है  कि
 चपरासी  की  हालत  हमसे  बेहतर  है  ।  इस
 समय  दविन्दुस्तान  कौनौगरणाही  को  यह  रोग
 मों  हुमा है
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 जारी  साहेब  ने  भी  यही  4  हा  ।  कृपा-
 शकर  क्रीवारूव  प्रा  भा  मध्  हैं  खन
 एड  केदौरान  रमण  ता  बल  बात  पर
 हो  सका  कि  यह  मुदित  *  यह  केवल  दफ्तर
 में  द्र दर हुड  के  कार्यालय  के  भीतर  हीं  जा
 सकते  है  ।  उसके  ग्र लावा  में  दफ्तर
 ते!  भीतर  नहीं  घुस  सकने  ।  लगाता”
 पुलिस  का  पहरा  बहा  प*  पता  है  |  यह
 वहा  को  एक  मिसाल  मैने  दी  है  ।

 बाजपेयी  जी  ने  शिक्षकों,  ग्वालियर
 इरादी  कई  जगहों  के  बारे  में  बताया  है।  मैं  चाहूं  गा
 कि  आप  इस  पर  ग॑  मारता  के  साथ  गौर  करे  ।
 जैसे  श्री  राम  सहाय  पाडे  मे  कहा  कि  थे  बाबू

 ग  हडताल  करेगे  तो  हद  से  हद  कलम-पटक
 हड़ताल  करेंगे  ।  मैं  कहन  चाहता  हु  कि  प्यार
 इस  पर  श्राप  गंभीरता  के  साथ  विचार  नहीं
 करते  है  तो  ये  बाबु  केवल  कलम-पटक  आइन्दा-
 लग  तक  न  रहकर,  य॑  की  सरकार-पटक
 झ्रान्दालन  तक  न  पहुंच  जाये  ।

 इन्ही  शब्दों  के  साथ  मैं  अपनी  बात  कहुता
 चाहता  हूं  t

 THE  MINISTER  OF  STATE  IN  TH®
 MINISTRY  OF  FINANCE  (SHRI  PRA-
 NAB  MUKHERJEE):  Mr,  Chairman,
 Sir,  ]  share  the  concern  of  Mr.  Atal
 Bihar.  Vajpayee  and  other  hon,  mem-
 bers  who  have  Made  their  observa-
 tions  on  this  particular  problem,  80
 far  as  the  issues  are  concerned,  there
 arg  four  salient  features,  first,  with-
 diuwal  of  the  police  cases,  second,
 lieak  im  service,  third,  pay  cut;  and
 fourth,  derecognition  for  the  Assocle-
 tun  These  are  the  four  major
 EnGUEE

 AN  HON.  MEMBER,  Suspension  and
 termination  also,

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE,  I  have  said,  break  in  service.
 Of  course,  termination  meang  petma-
 nent  break  in  service,  Anyway,  these
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 ate  the  points  which  have  been  high-

 It  is  nelther  our
 intention  nor  ig  it  the  intention  of
 the  Comptroller  and  Auditor<jeneral
 fo  do  what  has  been  described  as

 were  to  be  dealt  with  was  applicable
 to  all  Government  employees  except
 the  Railways  which  were  treated
 abghtly  differently  and  for  reasons  the
 hon,  Members  themselves  are  aware
 of  Therefore,  it  is  not  a  fact  to  say
 that  employees  of  the  C&AG  offices
 have  been  treated  absolutely  on  a
 different  footing  and  have  been  discri-
 minsted  against  the  general  principle
 which  hag  been  applied  to  all  other
 Government  employees  belonging  to
 Posts  and  Telegraphs  and  others.

 Regarding  the  withdrawal  of  the
 cases,  it  has  been  pointed  out  on  ear-
 Mer  otcasions  also  on  the  floor  of  the
 House  that  where  there  is  a  definite
 charge  of  violence  such  as  intimda-
 tlon  and  instigating  others  to  take  part
 in  the  strike,  only  in  those  cases,  the
 Police  caseg  should  be  pursued
 Otherwise,  if  I  remember  correctly,
 on  Sth  May  itself,  instructions  wae
 lasted  to  various  competent  authori
 ties’  at  the  lower  administrative  leval
 to  “teview  these  eaves  and  see  that
 these  gre  tot  being  applied  un:versak-
 ly“tn  wi  stvtking  employees  ee

 SHRI  8.  M.  BANERJEE;  May  I  ask
 Grip  thing?  -Whthdrawal  of  cases

 may
 be  therd!  But  why  should  they

 SHRI  PRANAB  KUMAR  MUKHER-
 बह्  I  am  coming  to  that,  I  have
 noted  all  the  poin'

 It  ds
 ae je  not

 dirs  —  ०
 adminis-

 livg  con  ance  Minis i
 घ्  are  accountable  partly

 for  its  functioning.  Practically,
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 the  C&AG  ig  accountable  to  the  Far-
 liament  to  some  extent  @  far  ag  his
 services  and  other  things  are  concezs-
 eq  through  the  Ministry  of  Finance,
 but,  he  enjoys  a  constitutional  position
 ag  has  been  highlighted  by  the  hon
 Memberg  themselves,  Therefore,  I
 would  like  to  submit  my  obeervations
 and  would  lke  to  elarify  the  position
 as  it  ig  नसक़,

 Regarding  the  brédk  in  service  also,
 the  same  principle  hag  been  applied
 and  in  fact,  when  these  issues  came
 kefore  the  government,  In  fact  the
 striking  employees  are  divided  into
 categories;  ()  belonging  to  the  ag-
 gressive  categories  and  (2)  employees
 belonging  to  the  submissive  categories
 who  merely  compleq  with  the  call  of
 the  strike  Therefore,  in  all  these
 cases,  for  the  time  beng,  action  was
 taken  against  them.  Certain  penal-
 ties  were  imposed.  But,  later  on,  at
 e  subsequent  stage,  after  review,  it
 was  withdrawan,  If  I  quote  some  of
 the  figures,  you  yourself  would  comé
 to  the  conclusion  that  it  is  not  a  fact
 ihat  the  Government  has  not  taken
 any  action  ang  has  not  reviewed  the
 position.

 Regarding  the  number  of  employees
 arrerted  by  the  Police  against  whom
 cases  are  pending  in  the  courts,  it
 wag  originally  57.  Now  it  has  come
 down  to  53—-of  course,  not  much,  be
 cause  of  reasong  I  have  already  men-
 tioned  Here  in  thig  case  I  would  like
 to  have  one  clarification  from  Mr.
 Vajpayee.  While  replying  to  the  dis
 cussion,  he  can  give  it.  Someone  hag
 quoteg  a  charge-sheet  from  the  Police.
 There  he  says  that  the  Police  had
 nothing  to  complain  against  the  em
 ployee  Here  I  would  hke  one  point
 to  be  clarified.  It  is  for  the  Police  to
 tnke  action  for  violent  activities,  If
 Police  people  do  not  fing  anything
 violent  against  the  man,  how  the  man
 can  be  prosecuted  against?  I  would
 hike  it  to  be  clarified  on  this  point  and
 I  would  hke  to  know  what  the  posi-
 tron  is,.  So  far  as  the  employees
 under  suspension  are  concerned,  I  have
 said,  thig  number  which  was  over
 hundred  on  30th  April  has  come  dowa
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 to  77.  We  have  issued  instructions
 saying  that  in  those  cases  where  inti-
 midation  and  other  types  of  viclence
 and  violent  activities  were  indulged
 in,  they  should  be  caught,  and  if  there
 were  specific  charges  against  them,
 they  should  be  prosecuted.  Regarding
 the  number  of  employees  whose  ser-
 vices  were  terminated  originally  this
 was  96  and  now  it  ig  9l  and  regarding
 number  of  employees  whose  pay  was
 cut,  instead  of  7180,  now  it  is  6571,
 ang  in  regard  to  number  of  employees
 in  whose  cases  break  in  service  was
 ordered,  instead  of  3636  it  is  nuw
 2236,  And  regarding  the  court  cases
 by  the  employees  against  the  termi-
 nation  order  or  suspension  order,  that
 does  not  affect  the  position,  so  far  al
 the  present  discussion  is  concerned.
 And,  I  may  gay  clearly,  it  is  not  a  fact
 that  Government  hag  taken  a  rigid
 attitude,  or  that  they  are  sitting  tight
 over  it,  It  ig  not  at  all  correct.  The
 hon.  Member  askeg  regarding  pay-cut
 why  for  three  days,  pay  cut  was  order-
 ed.  H  is  mot  correct  io  say,  this  wal
 4  token  strike  for  l0th  alone,  When
 the  strike  notice  wag  given  that  nolice
 wag  given  for  an  indefinite  strike,  It
 said  so.  And  it  started  from  the  0th,
 llth  was  Second  Saturday;  l2th  was
 Surday,  if  |  remember  correctly.  And
 they  resumed  duty  on  the  IJth  Mon-
 day,  Go,  it  is  not  q  fact  that  it  waa
 only  «  token  strike  for  one  day  on
 0th  only.  The  notice  of  stmke  was
 for  an  indefinite  period.  I  may  repeat
 it,  the  notice  was  for  an  indetinite
 period.  But  the  strike  fizzled  out.
 That  is  also  the  position.

 SHRI  S,  M.  BANERJEE:  Shri  Morar-
 ji  Desal  said  he  is  going  on  indefinite
 hunger-strike,  Thiy  indefinite  hunger
 ®trike  ig  also  broken.  The  strike  was
 withdrawn.  How  could  it  be  indefi-
 nite  strike  when  holidays  are  inter-
 vening?

 SHRI  PRANAB  KUMAR  MUKHER-
 JER,  We  have  ideas  about  indefinite
 strike  and  definite  strike  and  strike
 usually  does  not  come  to  en  end  in

 day  and  Mr.  Banerjee  knows  much
 than  I  do  and  when [  wag  al-

 a  schoolboy  he  bed  go  many Ege
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 indefinite  strikes  and  go  many  definite
 strikes,  The  strike  notice  sald  inde-
 finite  gtrike.  It  was  not  ag  if  is  wa*
 ong  day's  token  strike.

 SHRI  DINEN  BHATTACHARYYA:
 They  gave  notice  for  indefinite  strike
 but  it  is  also  a  fact  that  they  with:
 deew  the  strike  by  sending  timely
 mumation  to  the  Government  saying
 that  they  are  going  Hack  to  their  ser
 vices,

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Thev  could  not  have  done  it  earlier
 on  uth  बाते  l2th—they  were  holidays—
 even  if  they  wanted  to  go  they  could
 not  have  come  holidays,  So,  first  op-
 portunity  was  on  i3th.

 MR.  CHAIRMAN:  On  those  days
 Gavernment  would  not  have  known
 whether  the  strike  was  Indefinite  or
 nat

 SHRI  ATAL  BIHAR,  VAJPAYRE-
 Now  they  know.

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE,  My  point  is  this,

 Regarding  the  break  in  service  and
 surpension  also,  the  points  related  only
 to  the  aggressive  strikers  in  that
 State  Let  ug  come  to  the  bigge
 question  as  io  what  should  be  our
 attitude  now.  It  hag  bean  pointed  put
 while  replying  to  the  questions  on
 eather  occasions  that  the  case  was  not
 closed,  So  far  as  dereengnition  is
 coreerned,  Shri  Vajpayee  and  hon.
 Member,  are  aware  that  the  assoeia~
 tion  has  not  been  derecognised.  The
 noticg  bag  also  not  been  withdrawn.
 Ultimately,  it  was  decided  at  a  certain
 stage  by  the  Cabinet—the  Cabinet  ing
 tructad  the  Minister  in  charge  of  the
 Department  of  Administrative  Reforms
 and  Rersonnel—-that  they  should  start
 dislogue  with  the  employees.  That
 discussion  will  take  place.  When  it
 tukes  place,  it  would  net  be  confined
 only  to  the  issue  of  recognition  oF
 derecognition  but  also  to  the  issue  of
 having  joint  consultative  machinery
 and  other  issues.  I  hope  that  will
 give  us  en  opportunity  to-  review  all
 éther  cases  in  which  we  can  take  an
 averel]  view  of  the  siuatian.
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 It  is  mot  possible  for  me  just  at  the

 moment  to  commit  what  type  of  deci-
 sion  Government  can  take,  But,  we
 expect  that  if  a  dialogue  starts  or  if
 we  initiate  a  discussion,  it  would  be
 possible  for  us  to  come  to  a  decision.

 SHRI  DINEN  'BHATTACHARYYA:
 Let  us  know  when  that  dialogue  will
 take  place.

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE.  That  will  start  very  goon,  That
 I  can  tell  you.  We  can  say  that  we
 can  discuss  the  problems  across  the
 table  and  many  of  the  problemg  could
 be  gorteg  out  during  discussions,

 ‘The  last  point  which  Mr.  Mehta  and
 Shri  Mavalankar  mentioned  was  about
 Shri  Mavalankar  mentioned  wag  about
 the  House  by  Shri  yy  B,  Chavin  when
 he  was  Finance  Minister.  Sir,  it  is
 not  a  misleading  information.  So  far
 ag  clarification  is  concerned,  |  am
 explaining  it.

 SHRI  S.  M.  BANERJEE:  He  has
 heen  removed  from  that  Mintstry  only
 because  of  this!

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE-  The  position  is  this.  When  ac-
 tuelly  arrests  and  other  actions  took
 place,  it  was  on  the  7th  June  and  not
 in  the  month  of  May—on  l0th  That
 was  in  connection  with  action  that  took
 place  on  l0th  of  May.  Therefore  it
 was  a  continuation  of  the  action.  The
 7th  June  and  the  earlier  incidents  are
 &s  &  consequence  of  the  strike  of  i0th
 May  and  subsequent  action  taken.  It
 he  says  that  action  taken  on  7th  June
 wae  a  continuation  of  the  action  of
 l0th  May  and  tries  to  emphasise  it  to
 be  go,  T  say  that  it  is  an  action  in
 chair’  it  is  not  an  isolated  one,  ‘th
 June  is  not  an  isolated  incident,

 T  hope  I  have  covered  all  the  points
 which  the  hon.  Memberg  have  raised,

 SHRI  P.M,  MEHTA.  Because  the
 service  of  one  employee  was  termi-
 nated,  the  minds  of  other  employees
 were  agitated,
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 श्री  प्रबल  विहारी बाजपेयी  (प्रीमियर  i
 warts  ot,  मंत्री  महोदय  ने  यह  स्पष्ट
 नहीं  किया  कि  जिन  कर्मचारियों  के  विऋद्ध
 tte  झा  कार  के  अन्तरगत  केसेज  चलाये
 जा  रहे  है,  वे  कैसे  राज्य  सरकारें  चला  रही
 है  कौर  राज्य  सरकारों  ने  अलग  अलंग
 नीतियां  भ्रपनाई  है।  रेलवे  कर्मचारियों  की
 हड़ताल  के  सम्बन्ध  में  गृह  मंत्रालय  की  झोर
 से  सभी  राज्य  सरकारों  को  कुछ  निदेश  दिये
 गये  थे,  क्या  इन  कर्म  चोरियों  के  बारे  में  कोई
 निदेश  नही  दिये  गये  ?  डी०  ट्राइ  करा  के
 प्रदत्त  केस  चले  या  न  चले--इस  का
 निर्णय  कोन  करेगा,  क्‍या  राज्य  पुकारो
 पर  छोड  दया  जायेगा  ?

 SHRI  PRANAB  KUMAR  MUKHER- JEE  हद  clarified  the  position  that  so
 far  as  the  Audit  and  Accounts  depart- met's  employecs  are  concerned,  they are  treated  on  par  with  the  other
 Government  employees  and  not  with
 the  railway  employees.  They  have
 been  treated  separately.

 श्री झटल  बिहारी  वाजपेयी  :  सभापति
 जी  मंत्री  जी  ने  जो  स्पष्टीकरण किया  है,  उस

 के  बाद  भी  स्थिति  स्पष्ट  नहीं  हुई  ,

 तो  रामवतार  श्षास्‍्त्री  (पटना)  :
 प्रौढ़  ज्यादा  धूमिल  हो  गई  है  1

 श्री  अटल  बिहारी  वाजपेयी  :  लेकिन
 में  दो  तीन  बाते  कहना  चाहता  हूं.  1  पहली
 बात  तो  यह है  कि  मंत्री  महोदय  ने  जो  घोषणा
 की  है  कि  काम्पद्रोलर  एण्ड  भ्राडिटर  जनरल
 से  कहा  गया  है  कि  वे  कर्मचारियों  के  प्रति-
 नीतियों  से  वार्ता  प्रारम्भ  करें  ।  इस  का
 में  स्वागत  करता  हूं--दैर  से  सही,  लेकिन
 एक  ठीक  कदम  उठाया  गया  है  bh  परन्तु
 इस  बात  का  स्पष्टीकरण  उन्होंने  नहीं  दिया
 कि  यह वार्ता बन्द  क्यों  की  गई  थी?  i968
 से  यहां  डिपार्टमेन्टल  काउन्सिल  और  ज्वाइंट
 कल्ससटेटिव  मशीनरी  काम  नहीं कर  रही  हैं।
 क्या  यह  कास्पट्रोलर  एण्ड  आडीटर
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 tre  के  भ्र धि कार  में  है  कि  वे  जब
 चाहें  कर्मचारियों  से  ब।त  करें  और  जब
 चाहें बात  बन्द  कर  दे  ?  क्या  बात  शुरू  करने
 के  लिए  कैबिनेट  तक  जाता  पड़ेगा  i  प्रभी
 भो  वे  नहीं  बता  सके  है  कि  बातचीत  कब
 से  शुरु  होगी  ।  लेकिन  हम  प्रा श्वा सन
 चाहते  है  कि  प्राय  विभागों  की  तरह  से  mo
 जी०  प्राफिट  के  कर्मचारियों  के  लिये  ज्वाइन्ट
 कत्सलटैटिव  मशीनरी  कौर  डिपार्टमेन्टल
 काउन्सिल  को  फिर  से  चालू  किया  जायगा।
 इस  तरह  का  भ्राश्वासन  प्लान  बहुत  ज़रूरी
 ह।

 मंत्री  महोदय  ने  कहा  कि  कौर  चार्जशीट
 प्राप्त  में  नहीं  है  तो  फिर  कर्मचारियों
 पर  मुकदमा  कैसे  चल  सकता  है  ।  सभा-
 पति  जी  ड्राप  स्वय  वकील  है  श्राप  जानते  है
 कि  मुकदमा।  दायर  हो  सकता  है,  करें-
 चोरियों  को  नौकरी  से  निकाला  जा  सकता
 सकता  है  चाहे  बाद  में  भ्र दा लत  उसक,
 भले  रिरिहा  कर  दे  |  लेकिन  तारीख
 पड़  सकती  हैं  क्मंचारी  परेशान हो  सकते है
 अ्रदालत  में  उत  को  घसीटा  जा  सकता  है  ।

 श्री  प्रसन् नन् नाई  मेहता  ने  जो  चार्जशीट
 पढ़  कर  सुनाई,  उस  की  कापी  मेरे  पास  भी
 है  ।  पुलिस  कही  नहीं  कहती  कि
 राजकोट  में  कर्मचारियों  ने  कोई  हिसा  की  t
 उनका  इतना ही  कहना  है  कि  उन्होंने
 नारे  लगाये।  पुलिस  तो  वहां  जाने  को  भी
 तैयार  नही  थी,.  लेकिन  इन  के  भ्राफिसर
 महोदय  खुद  थाने  गये,  कर्मचारियों  के  वीरुध
 to  ‘argo  ato  का  मामला  दर्ज  करने  के
 लिये  पुलिस  को  मजबूर  किया।  चूकि  मामला
 Ho  argo  कार  में  दर्ज  हुआ  था  हस
 लिये  उन  को  स्विस से  सस्पेंड  कर  दिया
 गधा  ।  कब  भले  ही  केस  अदालत  में
 चले  और  बाद  में  रह  हो  जाय,  लेकित  राज
 जो  विकठिमाइग्रेशन  हो  रहा  है  उस  का
 इलाज  क्या  है  ?  में  यह  चाहता  हूं कि

 C.  &  A.  G,  Employees  (M)

 भाप  जरूर  डायलॉग  कीजिये,  लेकिन  कैम्प-
 ट्रेलर  एण्ड  प्लास्टिर  जनरल  को  यह  कहा
 जाना  चाहिये  कि  वे  हर  मामले  पर  सहानुभूति
 के  साथ  विचार  करें

 एक  प्रश्नों  में  पहने  नहीं  उठा  सका  ,
 उस  की  को  झब झपका  ध्यान  दिलाता
 चाहता  हूं।  कुछ  कर्मचारी  टेम्परेरी  थे,  उन
 की  सर्विसिज़  को  टिने  कर  दिया
 गया,  अरब  उन  का  कोई  पूछने  वाल।  तही  है  ।
 वे  प्रिया  दुखड़ा  किस  के  स/मने  रोये  ।  उन्होंने
 हड़ताल  में  भाग  लिपा  था--यह  ठीक

 श्री  एस०  एम०  बनर्जी  :  उनका  दुबारा
 मिनिस्टर '  सुन  सकते  है.  जिद  की  सर्विस
 भी  ऐसी ही  है  t

 att  झील  बिहारी  वाजपेयी  :  भाप  ठीक
 कर  रहें  है।  सेनापति  महोदय  मं  चाहता  हूं
 कि  जब  सन्नी  कर्मचारियों  के  मामलों  पर
 विचार  किया  जा  रह  है  तो  उन  में  जो  ऐसे
 कर्मचारी  थे,  जो  टंम्पररी  थे  जिन  को
 ड्राप  एक  महीने  के  नोटिस  पर  निकाल  सकते
 है.

 it  विलेन  भट्टाचार्य  :  बहुत  से  गवर्नमेंट
 सबन्ट्म  तो सालों से  टम्पररी  है।

 श्री  भ्र टल  बिहारी  वाजपेयी  सी०  पी०

 फ्लू  डी०  कौर  रेलवे  में  तो  27-27
 साल  से  कमंचारी  टेंपरेरी  चल  रहें  हैं

 रिटायर  होने  क ेसमय  तक  भी  टम्परेरी  ही
 रहते  हैं।  ए०  जी०  भ्रान्ति  में  भी  ऐसे
 कर्मचारी  थे  जो  भ्र स्थायी  थे  भौर  जिन्हे
 नौकरी  से  निकाल  दिया  गया  ,  राज  उन  के
 मामलों  पर  कोई  भी  विचार  करने  को
 तैयार  नहीं  है  मैं  प्लाजा  करता हूं  कि
 जब  बात  चीत  चलेगी  तो  कर्मचारियों
 के  प्रतिनिधि  हस  मामले  को  उठायेंगे,  इस
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 जनरल  हितकारी,  बाण पवि]  आचरण  दोषपूर्ण  हैं  तो  क्यारियों  को  रत
 fe  ..!; अ  बक्सर  एक
 पभॉड्टिर  जनरल  से  कहेंगी  थे  इस  में  सह

 संभूति  का  रवैया  अपनायें  1

 at  Qe  We  बनीं  :  उत  को  एक:
 बाहर  यहांफे:भाएवे ते

 थी  अटल  बिहारी  बाजपे पो  :  प्रभो |...
 महोदय  ते  कहा  कि  रेल्वे  कर्मचारियों  का

 सिसला  प्रति है  भौर  बाकी  के  सब  कर्म

 धारियों के  लिये  जो  धाम  हिदायतें  दी  गई  हैं
 वे  ए०  te  कर्मचारियों  के  अाफिस  पर  भी

 सागू  होंगी  ।  श्री  बनर्जी  तेरी  बतलाया

 था  कि  हत् कम  टैक्स  में  5  कर्मचारियों  के'

 दी  कर्पंपाही  हुई  थी,  पी०  एण्ड  टी०

 में  40  कर्मचारियों  के  विरुद्ध  कार्यवाही

 हुई  जो.  पिन्टू  एण्ड  स्टेशन  में  22:

 कर्मचारियों  के  विऋद्ध  कार्यवाही हुई  थी,  सब

 को  बाक्स  नेलिया  गया  1  प्रखर  रास्ते,

 कम  चोरियों को  भाप  छोड़  भी दें  तो  पी०

 एण्ड  ‘te.  इनकम  टैक्स.  प्रिन्टिंग  एण्ड

 स्टेशनरी  डिपार्टमेन्ट  के  जो  कर्म  जारी  थे,  उन

 को  वापस  से  लिपा  गया  तो  क्या  कारण
 है  कि  ए०  जी०  प्राफिट  के  कम  नारियों  को

 बागपत  ते  लिया  जाव।  इस  का  मतलब

 हैकि  समान  सूचना  नहीं  है  कौर  यदि
 है!  तो.  बनम्पट्रौलर  एप  प्राडिटर
 बैल -  उस  का  पत्नी:  नहीं  कर  रहे हैं

 मंत्री  महोदय  का  यह  कहता  काली:

 नहीं  है.  लि  हमारा  इरादा  अच्छा  है  हमें  इरादे
 करली  देखता है.  हमें  प्रा चरण  को

 कोरेक्स:  है  t  ett  Bon

 बढ़ींमिश  सकती,  मेवा  निदेशन है  क्क्

 'हिदायतें  आरी  की  यह.  हैं;  मे  ऋन्‍्यद्ोशर
 तय  प्राधिकर  जागरण  के  कार्यकताओं में  ठोक
 तरह  से  लागू.  हॉ--इस  ग्रो धार  पर  हम

 को  देखता  देगा।

 मंदी  महोदय.  ते  मेक  दा  ह...  मा
 उनका यह  कहना  टीम  हैकि:  और इस  से
 इन्कार  नहीं  कर  सकता  कि  बहु  इन्हें
 फिनिश  स्ट्राइक  का  नोटिस  था,  लेकित

 _का देब को.  नोटिस  वापस से  सिया  गया।
 7  सरकार  को  लीनियन्ट  व्यू  लेता  का  |
 Me  6it  2  कों  छुट्टी
 थी,  कर्मचारी  यदि  चाहते  तो  भी  काम  पर
 वापस  नहीं  भरा  सकते  ये,  दफतर  बन्द  थे  ,  ,

 थी  एस०  एम०  बनीं:  छुट्टी के  दिन
 जति  तो  गिरफ्तार  हो  जाते।

 यो  प्रति  विहारों  वाजपेयी  :  गिरफ्तार

 'महीं  भी  होते तो  भी  थे  कास  सहीं  कर  सकते
 ये  ।  इस  लिये  जब  उस्हींते  देखा कि  हड़ताल
 को  ज्यादा  समर्थन  प्राप्त.  नहीं है  कौर

 हुमा दी  भी  उनको  सबाइपयही  | ड  किधाषने
 हड़ताल  कर  के  अच्छा  नहीं  किला;  तो  सब
 Wo  Lietz  की तम्बबाहू  सहें बापस दे
 दी  जाय।  परसतल  डिपार्टमेंट  ते  इनकम-

 टैक्स  वालों  से  पूछा  था,  तो  यही  खलैरी-
 फीकेशन  विका-गया:कि  are.i  नौए 19
 की  तनख्वाह  हसन  नहीं  की:जानी  चाहिये।

 इस  पर  भाप.  जरा  उदारता  से  विचार  कं

 और  कस प्रो तर  फ्क्  द.  जनरल को  कहें.
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 कि  मे  पनपता  रवैया  बदलें।  पब्लिक

 एकाउंट्स  कमेटी  की  बैठको ंमें  सांग  लेने
 के  लिए  पांतियामेंड्न  हाउस  में
 झामा  करते  हैं।

 सभापति  महोदय  :  3  को  जब  'उन्होंने
 वापस  लियाती  उस  में  क्‍या  उन्होंने  यह
 कहा  किम  यह  1.  से  वापस  मे  रहे  हैं!
 7  कमा  कहां,  10से  वापस ले

 हैं?

 GMGPND—M-—737/L.S.—26-6-75—978.

 C.  &  A.  G,  Employees  (M)

 थी  wee  बिहारी  बाजपेयी  :  20  को

 हडताल  हो  चुकी  थी।  भाष  तो  कानून
 बाली  बात कर  रहे  हैं  ।  वह  कह भो  देते

 कि  r0%  area a@  हतों  iom  बीत

 चुका  था  t  अरब  तीर  निकल  चुका है
 इस  लिए  A112  &  art  े  _सहानुभूति प्लि

 के  साथ  विचार  होता  चाहिए।

 8.3  brs.
 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Friday,  Moy

 9,  975/Vaisakha  1,  897  (Saka).


